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BEFLPE THE CENTRAL ADI'INISTRATIVE TRIBUNAL 
BANOALORE BENCH, BANGALORE 

DATED THIS THE TWENTY THIRD UAY OF OCTOBER 1986 

Present : Hon'ble Shri Oh, flarnakrjshna Rao 	•., 	Liember (3) 

Hon'1e Shri. P. Srinitjasan 	 ,, 	Mumbr (A) 

A22L1CATIU1 U21186 

Shri P. Vuev 	Nair, 
Ex.Hon .ub—Lieutr.ant, 
.[njjn Navy, 
New working as Skipper, 
Deputy Collector of 
Central Excise and Customs, 
r1angalor, 	 ••• App1cant 

(Shri Suresh S. Joshj .. Aevocate) 

V. 

The Acmjnistrtjve U?icar, 
Office of the Deputy 
Collector of Centraj. Excise 
and Customs, 
PJS Sathii, II Floor, 

nçalori-.3, 

- 	 The Additional Collector, 
- 	 Central Ecjee and Customs, 

4 	 (Ra Rhavan), 
- 	 nçalore-4, 

Ti 5scretary, 
Bcri of Customs & 
Central Excjs, 
Now Delhi, 	 ,,• Rponent 

( -rj F.E. Parmjjajai ,, Avoct€) 

This app1iction came tp for hearing tothy before 

Court, Hon 	Member (A) made the ?o11owjn 

U RD ER 

This is a transferred app1iction received from the High 

Court of Karnat:ak., 

2. 	The app1icnt who retirne from the iniian Na'y on 1.1.1975 

was reemplcyed as Skipper in the Centr1 Excise and Customs 

Department, at Margalore, with effect from 3,1,1975 on the scale 

of Rs.840-1200. On the basis of a provisional pay slip issued by 

tcoUfltap.t . eral he staitsd cirauiirig pay from 3.1.1975 at 
___ lc 
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Rs.640/ per month and this arrangement continued even after 

the departmentQlisation of accounts with effect from 1.4.1975 

and he drew inciemnts from time to time. This continued upto 

the salary for September 1980 which he drew on 1.10.1980. 

Thereafter the Office of the Collector of Central Excise and 

Customs realised that the applicant beinQ in receipt of pension 

from the Indian Navy and having been reemployed in civilian 

service after retirement the pension and pension equivalent of 

gratuity to which he was, eligible from the Indian Navy should 

have been deducted from the pay of the post to which he had 

been appointed from 3.1.1975. The pension and pension equivalent 

of gratuity receivable by the applicant from the Indian Navy 

worked out to Rs.395.65 and under the rules the first R.E0/— had 

to be ignored and the balance of Rs.345.65 had to be deducted 

from the pay of the post to which he was appointed. His pay 

and allowances were, therefore, recalculated from 3.1.1975 to 

September 1980 after deducting pension and pension equivalent 

of gratuity as mentioned above and a total sum of about Rs.23,00 

or so was found to have been overdrawn by him. His salary for 

the period October 1960 onwards was thereafter correctly driwn 

after deducting pension and pension equivalent of gratuity. 

Since the amount overdrawn was determined at about .23,600/ 

the Co11ctor of Central Excise ordered that the entire salary 

and allowance pyab1e to him for the month of August 1983 

onwards be set off against the overdrawn amount till the entire 

overdrawn amount was recovered. It was at this stage that the 

applicant went to the High Court pleading that it was not right 

to set off his entire salary and allowances against the amounts 

said to have been overdrawn leaving him nothing to live upon. 

He also complained that berorei determining the amount overdrawn 

he had not been given an opportunity of being heard and the 

calculation by which this amount was arrived had not been furnished 



to him. Nc: stay was granted by tho High Court of Karnataka and 

the applicant rctir!d from sorvice on 31.6.19E3. He was not 

1iqible for any pension from the Cntral Excise Department and 

after 31,8,1983 he has been drawing only his Naval pension end 

nothing more. He has not received the balance in his provident 

fund account, amount due under the Group Insurance Scheme and 

trrminal gratuity, if any, due: to him, 

3. 	Shri Suresh Joshi, laarncd counsel, complains that the 

respondents had acted in an arhitrry manner by stopping the 

applicant's salary from the month of August 1982 onwards without 

giving him the details of the calculation and that after retirement 

even the Provident Fund balances and the Insurance amounts have  

not been paid to him. Shri M.S. Padmarajaiah, learned counsel 

for the respondents produced a due and drawn statement for the 

period 3.1.1975 to September 1980 showing how the ouerirawn amount 

'I 	 was arrived ,at.. Thereupon Shri Joshi pleaded that the calculation 

needed to he checked because during the month of January 1975, the 

applicant was on refused leave after retirement from the indian 

Navy and he was entitled to draw full pay for the period of refused 

leave from the Navy in addition to pay and allowances from the 

lentral Excise Department in which he was appointed from 3.1.1975. 

He has cited in this connection an extract from a letter No,Di/ 

25533 dated 17,41986 of the Naval Pay Office and drew our 

attention to pprzF, 3 and 4 thereof. 	He also pleaded that 

since the calculation of overdrawn amount was furnished only now, 

a statement should be given to the applicant showing how much of 

this had been recovered till his retirement and how much remained 

to be recovered on the date of retirement. He also argued that 

after he had drawn pay according to the scale of the poet of 

Skipper in the Customs and Excise department for 5 years, ie., 

r 
). 
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from 1975 to 1980, the Collector of Central Excise had no 

right to reduce his pay for that period retrospectively in 

1980 and recover any excess on that account. According to 

him, pay can be fixed provisionally for only Six months and 

if the arrnosmerit continued beyond six months it should be 

taker as final fixation which cannot be disturbed later. 

He was also not sure whether refixation of his pay had been 

done by the competent authority because no intimation was 

given to the applicant at the time. 

4. 	Shri Padmarajaiah strongly defended the action of the 

respondents. He produced the office files of the Collector 

of Central Excise to show that the refixation of pay had been 

ordered by the Controller of Central Excise who, after depart—

msntaljsatjon of accounts on 1.4.1976, was the competent 

authority to do so. This file has also been shown to Shri 

Joshi. We do not agree that the applicant s  pay could not 

be refixed after 5 years. Thc,rs is no time limit for rf'ixation 

of pay if it had been drawn earlier on an incorrect basis with 

reference to the relevant rules. A reemployed person who had 

earlier retired from another Government Department can only be 

given the pay of the new pest less the pensionary benefits due 

to him from his earlier employment. In the case of military 

pensioners a sum of Rs.50/— out of such perisionary benefits is 

innored and the balance is deducted from the pay due to them 

on reemployment. The provisional fixation of pay is done to 

benefit the employee. Normally an employee's pay is fixed only 

after the last pay certificets from the earlier station is 

received. But to avoid delay on this account, the officer 

co'mpetsnt to fix his pay, the Accountant General in this case 

in the first instance is., before 1.4.1976 and the Head of the 

Department after 1.4.1976 can fix his pay provisionally and  
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make disbursement accordingly for six months. The extension of 

this facility beyond six months was in fact to the advantage of 

the applicant because if a proper fixation had been made at that 

stage itself he would have draw less pay after deduction of the 

pensioriary benefits. The principle on which the excess amount 

drawn by the applicant had he-en worked seems to us to be correct. 

Arithematical calculation will be checked up by the a—pplicant 

and the respondents. The respondents will also consider whether 

the deduction of pensionary benefits for :January 1975 should be 

made, is., for the period during which the applicant drew pay as 

on refused leave from the Indian Navy in view of the letter cited 

by Shri Joshi. subject to this, we would direct the respondents 

to furnish to the applicant immediately a statement showing how 

much had been recovered from him upto the date of retirement from 

the pay and allowances due to him and how much was still due to 

be set off against the terminal benefits due to him. The amount 

found due should be paid to the applicant within one month of the 

receipt of this order. The matter has been delayed already long 

and the applicant is undergoing hardship by not having been paid 

any salary for the lat year or So of his service and his terminal 

benefits like Provident Fund balances, Insurance, etc. have not 

been received by him even thouçh tbrae years passed after his 

retirement. As regards Provident Fund and gratuity, if any amount 

is found, the applicant should be paid interest thereon at the 

rates applicable to the Provident Fund for the period for which 

the payment has been delayed. 

5. 	In the result the application is disposed of as indicated 

above. No order as to costs. 

CL 
MEMBER (3) 
	

MEMBER (A) 

be v 



3EFORE THE CENTRAL ADHINI5TRTIvE TRI3UNAL 

BANCALORE EENCH: 3NCALORE. 

DATED THIS THE FIRST DAY OF JANURRY, 1 9 8 7. 

Present: Hon'ole Shri Justice K.S. Puttaswamy, 
Iice—Chairman, 

and 

Hon'ble Shri L.H.A. Rego, Member (A.). 

APPLICATION NO. 771 of 1986 

(iiP. No. 34543 of 1982) 

8etueen: 

P. \Iasudevan Nair, 
Ex. Hon. Sub—Lieutenant, 
Indian Navy, now working 
as Skipper, Deputy Collector 
of Customs and Central Excise, 
I1ANGA LORE. 

(Shri Na.ir in person) 

and 

The Administrative Officer, 
Ofjce of the Deputy Collecbor 
of Central Excise & Customs, 
PiS Sadan, Nangalore. 

The Addi. Collector, 
Central Excise & Customs, 
Bangalore. 

.Applicant. 

3. The Secretary, 
Board of Customs & Central Excise, 
New Dslhi. 

(Shri M.S. Padmarajaiah, C.C.s.C.) 	
....pndnts. 

This case having up for hearing/orders on a letter 

filed by the applicant, Hon'blo Shri K.S. Puttasuamy, Uice—

Chairman, made the following: 
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OR 0 E R 

Case called. 

Shri. P. \Jasudevan Nair, applicant, is in person. 

Respondents by Shri M.S. Padmarajaiah, learned C.G.S.C.. 

We have perused the letter dated 9.12.1986 written 

by the applicant and heard him and Shri Padmarajaiah. 

Shri Padmarajaiah sumits that the competent authority 

had directed respondint No.1 (R.1 ) to implement the order of 

- 	this Tribunal made on 23.10.1986 in letter and spirit, and 

- 	that authority had already taken necessary steps for drawal 

- 
	

of the amount5 that are due to the applicant and their 

payment to him. We have no reason to disbelieve the correct- 

- 	ness of this submission made oy Shri Padmarajaiah. We, 

- 	however, direct respondent Nos. 1 and 2 to take immediate 

- 	steps for implementation of the order of this Tribunal made 

on 23.10.1986, drawal of the amounts found due to the 

applicant, and their payment to him, with expedition, and 

in any event, on or before 30.1.1937. 	If the applicant 

appears in person before 8.1 on any day before 27.1.1987, 

the said respondent is directed to make payment of the 

amounts drawn to the applicant either in cash or by cheque, 

as he may decide, on obtainThçj the necessary acknowledgement 

thereof' from him. 	If the applic.nL does not ao ar on or 

before 26.1.1987, then 8.1 is directed to draw tthe amounts 

found due and make payment by a cheque, which shall be sent 



"s" Pr  
to the address of the app1iant as furnished in the 

application by registered pqst with acknowledgement due. 

Letter dated 6.12.16 written by the applicant is 

disposed of in the above te'ms. No costs. 

We direct the Registar to communicate a copy of 

this Order to respondent Not. 1 and 2 within three days 

from this day, and furnish a copy of the same to Shri 

Padmarajaiah within the same time. 

AU c2—  
VICL CHAIR AN 	4 . ? 

dms. 

.4 

Fl 



L.N1hML ML)iI1'jISrHTIVE ThIBUNAL 
BANGALORE BENCH 

A 
Commercial Complex(BD) 
md iranagar 
Dangalore - 560 038 

Dated i 13 MAR 1989 
CONTENPT 

PCTITION (CIVIi,pLICATION NO () 	74 

IN APPLICATION NO. 771/86(1) 
W.P.NfJ (9)  

ipplicant (ii) 

Shri P. Vastsvan Hair 	V/s 

To 

Respondent (s) 

The Administrative Officer, Office of the Deputy 
Collector of Central Excise & Customs, Mangalori. 
A 2 Or. 

1, Shri P. Vastid.van Nair 
Lakshei Sedan 
kadavanthr* 

- 	Cochin - 682 020 
Karals 

- 2. Shri N. Nadhusudan 
Advocate 
1074-1075, knashankari I Stag. 
Ste.nivssaneqsr II Phan 

- 8angalors 560 050 

The Admini4rative Officer 
Office of the Deputy Collector 
of Central Excise & Customs 
P.V.S. Sedan, II Floor 
Kod jalba ii 
Mangalore - 575 003  

4. The Additional Collector 
Central Excise & Customs 
Central Renta Building 
Qusen's Road 
B.ngalor. - 560 001 

5, Ti. S.cr.tary 
Board of Customs & Central Excise 
New Delhi 

6. Shri N.S. Padmarajaish 
Central Govt. StnQ Counsel 
High Court Building 
Bengalore - 560 001 

'Subject : SENDING COPIES OF ORDER PASSED BY THE BENCH 

Please find enclosed herewith a copy of 

passed by this Tribunal in the above saidLafYz) on 	 6-3-89 

k ; 
PUTY REGISTRAR 

(JuI.cIAt 



BEFORE THE CENTRAL ADMINiSTRATIVE TRIWNAL 
BANGALORE BE !CH: bA!J3A LORE 

DATED THIS THE 8TH Di OF MArCH, 1989 

PRESENT: HON'BLE SHRI JUSTICE K.S. 1UTTASWAI1V.,.VICE-CHAI 

HON'BLE SHIU L.H.A. REGO 	 • .JEWBER (A) 

CONTEMPT PETITION(CyIL) NO.74/88 

P. Vasudevan Nair 
Age: 57 years 
Ex—Hon . Sub—Lieutenant 
Indian Navy, now working 
as Skipper, Deputy Collector 
of Customs and Central Excise 
Mangalore 	 ..APPLICANT 

(Shri M. Madhusudan.... .Advocate) 

Vs. 

I. The Administrative Officer 
- 	Office of the Depuly Collector 

of Central Excise 8. Customs 
- 	 PVS Sadan, II Floor 

Mangalore..3 

The Additional Collector 
Central Excise 8. Customs 
Banqalore .1 (Rajasava Bhavan) 

The Secrc'tary 
Board of Customs 8. Central 
Excise, NEW DELHI 	... RESFONDENTS 

(Shri M.S. Padrnarajajah) 
This application having come up for 

11 .-...-lp. ,I- ' earing before this Trlbi.mal to..day, Hon'ble Shri 
V 	 - 

ustice K.S. Puttaswamy, Vice..Chairrnan, made the 

)he following : 

\ 

QQ 

Petitioner by Shri M. Madhusudan. 

Respondents by Shri MS. Padmaraaiah. 
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In this ptition made under Sect 

17 of the Administrative Tribunals Act, 1985 and 

the Contempt of Courts Act, 1971, the petitioner 

has rnpved us to punish the respondents for non-. 

implementation of the order made in his favour 

on 1.1.1987 in A.No. 771/86. 

In pursuance of the order made 

by us, the respondents had earlier extended a 

part of the terminal benefits deferring the 

grant of certain other benefits due to him. 

Shri Padmarajaiah has placed 

before us, the directions issued by Government 

and the Collector of Central Excise, Bangalore 

/ 
/ 

pV- 	 (Collector) directing the payment of all the 
/ 

1 	
,j \• 	terminal benefits due to the petitioner in 

t terms of the order made on 1.1.1987 i 

A.No. 791/86. We have perus€d the orders made 

by the authorities on matters that are still 

outstanding. We are satisfied that the respondents 

have taken all necessary steps to implement 

our order on all aspects in letter and spirit. 

We have no doubt that the authorities will make 

payment of the amounts that are still outstanding 

to the petitioner with expedition. From this 

It follows that this contempt of court proceedings 

are liable to be dropped. We, therefore, drop 

this contempt of court proceedings. But in the 

circumstances of the case, we direct the parties 

to bear their own costs. 	/ 

PJTY RG!STU'J (J1/7'7 
CENTRAL AOMLT. 	: TRUNAV 	VICE. rIIWN 	

A 	?EMBER (A)A 

BANOAL0FE 



CENTRAL ADIIINISTRA TIVE TRIBtJNIL 
9NCALORE BENCH 

Commercial Complex (A) 
Indiranagar 
Bangalore - 550 038 

Dated 

CONTEMPT 
PETITION(CIV I) 'z, xxi NO 	79 	

89 
IN APPLICATION NO. 771 

W.P. NO (s)  

onde nt (s) 
Shri P. Vasudevan ldajr 	v/s 	The Adminlettative Officer, 0/o Addl Collector 
To 	 of Central Excise & Customs, Mangalore & anr 

Shri P. Uleudeven Pdair 
Lakshmi Sedan 
Kadavanthra 
Cochin - 682 020 
Kerala 

The Administrative Officer 
Office of the Additional Collector 
of Central Excise & Customs 
P.V.S. Sedan II Floor, Kodialbail 
Mangalore - 575 003 

3, The Additjoa1 Collector 
Central Excise & Customs 
Central Re,enu. Building 
Q.sen's Road 
Bangalore - 560 001 

4. Shri M.S. Padmerajeish 
Central Govt. Sthg Counsel 
High Court Building 
Bangalore - 560 001 

Subject r SENDING CDR IES OF ORDER PASSED BY THE BENCH 

Please find enclosed hereujjth a copy of ORDER/S 
- 	 .C.P.(Civil) 

passed by this Tribunal in the above saidLa pp1jcatjon() on - 18-1-90 

p . 
DEPUTY RECISTRA 

(JUDICIAL) Encl g As aboe 



BEFORE THE CENTRAL ADMINISTRATIVE TRIJNAL 
BANGALORE BENCHt  BANGA LORE 

DATED THIS THE 18TH DAY OF JA&JARY, 1990 

Hon'ble Shri P.Srinivasan, 	Member(A) 
Present: 

Hon'ble Shri D.Surya Rao, 	Member(J) 

CONTEMPT PETITION (CIVIL) NO,79/8 

P.Vasudevan Nair 
(Retired SkipperL 
Lakshrni Sadan, Kadavanthra, 
Cochin - 682 020, Kerala. 

Vs. 

The Administrative Officer, 
Office of the Additional Collector 
of Central Excise & Customs, 
Mangalore 575 003. 

The Additional Collector, 
Central Excise & Customs, 
Central Revenue Building, 
Bangalore ...560 001. 
(Shri M.S.Padmarajaiah, Advocate) 

0S Applicant. 

Respondents. 

This application having come up for hearing before 

this Tribunal today, Hon'ble Shri P.Srinivasan, Member(A), 

made the following: 

ORDER 

This petition has been set down for hearing today. 

The petitioner is not present in Court in spite of more 
than one call being made. We find that even on the last 

2 occasions on which the case was posted, that is, on 

4121989 and 30...101989 the applicant did not appear 

though notice of the hearing date was served on him. 



- 

	

2, 	Shri M.S.Padinarajaiah, learned Senior Central 

Government Standing Counsel appears for the respondents 

and submits that the orders of this Tribunal have been 

complied with and a statement of account issued to the 

applicant according to which the applicant is due to 

repay some amount paid to him in the past after settling 

all terminal dues payable to him. 

	

3. 	The petition alleging contempt is therefore 

rejected and the notice issued to the respondents in 

this regard is discharged. Parties to bear their own 

costs. 

cf — 
MEMBER(A) I \ ' 	MEMBER(J) 

yr. 

LIEPUTY RPGISTRAR (JTr) 
CENTRAL ADMNISTfA1iVE TRI3UNAJ. 

BANG.L ORE 



IHIBUNAL 
BANGALORE BENCH 

Commercial Complex (BOA) 
md iranagar 
Banqalore - 560 C36 

Dated  

	

REVIEW APPLICATION NO ') 
-- 	 - 23 	

90 
IN C.P.(CIVIL) 79/89 
W.P. NO (s) 

~aElicEjnt( 	 Respondent 
Shri P. Vasudevan Nair 	V/s 	The Administrative Officer, Wa Deputy 
To 	 Collector of Central Excise & Customs, 

Mangalore & 2 Ors 

'-4 

1, Shri P. Vesudevan Nair 
Lakshmi Sedan 
Kadaventhara 
Cohjn - 682 020 
Kerala 

Shri G.H. Nadgir 
Adoati 
15, 3rd Cross 
Nehru Nagar 
Dangaler. - 560 020 

The Admjn,jetratjy. Officer 
Office of the Deputy Collector 
of Central Excie. & Customs 
PVS Sedan, II Floor, Kodielbai]. 
Plangal.re  - 575 003 

The Additional Collector 
Central Excise & Customs 
Central Revenue Buildings 
Queen's Road 
Bangaler. - 560 001 

The Additional Collector 
Beard of Customs & Central Excise 
New Delhi 

Shri M.S. Padrnarajaiah 
Central Govt. Stng Counsel 
High Ceurt Building 
angalore - 560 001 

Subject : SENDING COPIES OFORDER PASSED BY THE BENCH 

Please find enclosed herewith a copy of 	 - 

Re view 
passed by this Tribunal in the above said/appijcatj0 () on _1-6-90 

End : As above ISTR;R 
('rTr-'Trl 



Shri M.S. Padmarajajah for the respondents. 
This matter has been dragging on in one 

or the other for along time. The applicant 

in complains that he has not been paid the 
ues due to him while the other side states that 

petition No.79 of 1989. 

LU 

/ 

Vi 'fo4 
) 	I; 

' L 0 
- 

bcru.1 ii 	TkAL ADMINISTRATIVE TfUBUAL 
BANGALORE BENCH, BANGAL0LE 

DATED THIS THE 1ST DAY OF JUE, 1990 

Present: 	Hon'ble Shri P. Sxinivasan 	Member(A) 

Hon'ble Shri A.V.Harjdasan 	Merober(J) 

flEVIEW A PLICATIQ1NO. 210 

Shri P. Vasudevan Nair, 
Ex-Hon.Sub.-Lleu Tenant, 
Indian Navy, residing at 
Lakshrni Sadan, 	 - 	 Applicant Kadavanthara, Cochin-20 
Ker a 1 a 	 Petitioner 

(Shri G.H. Nadiger - Advocate) 

V5 

The Administrative Officer, 
Office of the Deputy Collector 
of Central Excise & Customs, 
PVS Sadan, II Floor, Mangalore-3 
The Additional Collector, 
Central Excise & Customs, 
Bangalore-l(Raja Seva Ehavan) 
The Additional Collector, 
Board of Customs & Central Excise, 
New Delhi. 	 Respondents 

(Shri M.S.Padmarajaiah - Advocate) 

This application has come up today before 

this Tribunal for orders. Hon'ble Member(A) made 

the following: 

ORDER 

Shri G.H. Nadiger for the review qpplicant 
who was also the petitioner in the contempt 



I amountcas b..n paid According to the 

present application, the respondents are seeking 

to make a recovery of alleged excess papment 

made to him by way of terminal benefits and they 
are 4oing SO on the basis of a wrong calculation. 
I4±s Counsel submits that there is some mistake 
in the calculation of his gratuity. We feel that 

the best thing to do in this situation is for the 

applicant to go to the office of respondent-.1 
namely the Accounts Officer in the office of the 
Deputy Collector of Central Excise and Customs, 

Mangalore, when the latter should give him a 

detailed statements of accounts. The applicant will 
state his objections to the said AO and thereafter 

if there is any point of dispute, that could be 

considered by us. We would direct the AO(R-1 

herein) to prepare a detailed statement of accounts 
item by item and show it to the applicant, hear his 

objections and thereafter finalise the matter. 
. 

Since the matter has been dragging along for long, 

. 	we direct the applicant to appear before the AO 
w 

)on 10.7.1990 when the latter will give him a 

I detailed statement of accounts and the applicant 
GP 7 

will state his objection thereto, if any, and the 

A0 will thereafter give his final decision. If 

at that stage, the applicant is still aggrieved, 

he may approach this Tribunal with an application 

indicating the particular point of dispute which 

can be decides 	'this Tribunal. 

4, 	In view of the above, the R.A. is disposed 

of on the above termso 

l\ k' 
MEMBER(A) MEMBETIJ) 

6- 
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. 	 CEr4ThAL At1iNThiA-j-I11C. .F1BIJNL 
BANGALORE BENCH 

Commercial Complex (BDA) 
Indirenagar 
Bangalore — 560 C38 

Dated : 	1390 
REVIEW APPLICATION NO (x) 	 49  	 go 

IN REVIEW APPLICATION NO. 23/90 
W.P. NO (s) 	 _J 

ppi icant (kL 	 Re sondentjJ 

Shri P. Vasudevan Nair 	 V/s 	The Administrative Officer, u/o Deputy 
To 	 Collector of Central Excise & Custonie, 

Plangaicre & 2 Ore 
- L 

Shri P. Vasudevan Nair 
Lakehmi Sadan 
Kadavanthara 
Cochjn - 682 020 
Kerala 

Shri C. Sukumara 1nori 
Advocate 
Plot No. 796 
Parampillynagr 
Cochin - 682 015 

3, The Administrative Officer 
Office of the Deputy Collector 
of Central Excise & Customs 
PVS Sadan, II Floor, Kodialbail 
flangalore — 575 003 

4. The Additional Collector 
Central Excise & Customs 
Central Revenue Buildings 
Quners Road 
Bangalore — 560 001 

5, The Additional Collector 
Board of Customs & Central Excise 
New Delhi 

6. Shri M.S. Padrnarajaiah 
Central Govt. Stng Counsel 
High Court Building 
Bangalore - 560 001 

Subject 	
SENDIPiG COPIES OF ORDER PASSED BY THE BENCH 

Please find enclosed herewith a copy of 

Review passed by this Tribunal in the above 	ication () on - 30-11-9 

End : As above 	
(JUDICIAL) 



DPITED THIS THE 30TH DAY CF NOVM8ER, 1990 

Hon'ble Shri P.S. Habab rnoamd: r siftber (A) 
Present: 	 and 

Hon'ble Shri A.V. Haridasan, 	Member () 

REV IE4 APPLICATION NO.49/1990 

Shri P. \iasudevan Nair, 
Aged 65 years, 
Ex. Hon. Sub Lieutenant, 
Indian Navy, residing at 
LakshmL Sadan, Kodavanthara, 
Ccchin Kerala. 	 .... Applicant. 

(Shri SukOmara Menon, Advocate) 

V. 

The Administrative Officer, 
o/o the Deputy Collector, 

-' 	 of Central Excise and Customs, 
P.V.S. Sadan, Ut Floor, 
!!angalore-3. 	 I  

The Additional Collector 
Central Excise & Customs, 
Rajaseva 9havan, angalore-1. 

The Additional Collector, 
Board of Customs & Central 
Excise, New Delhi. 	 .... 	Respondents. 

(Shri M.S. Padrnarajaiah, C .C.S.S.C.) 

This application having come up for hearing to-day, Shri 

A.V. Haridasan, I-ion'ble 1ember (J), made the following: 

OR DER 

Heard Mr. Sukurnara Menon, apearing for the applicant. 

This application is filed ora'in for a review of the review 

- 1ication no.23/190 in O.A.No.771/186. A further review 

,-'iri i case unere a review petition has already been ordered is 
40 

ot perrnissile under the ruls. Further, the original review 
Cr  

4?-?U-c'aticn itself was moved in an order passed in a Contempt 

The role of the comalainant in a contempt 



' 

— 2 — 

application ceases once he brings to the notice of the Court 

that an act amountin to contempt has been committed by the 

al1eed contemner. Then it is the look out of the Court to 

see whether there is ujifil de fiance by the al1ee'J ccnternner 

c' the orders of the court and eithr to take action or not 

as th: siLtation demands. The ccntemt petition was closed 

by this [3ench ftndin that there was no occasion to initiate 

action ainct the aLled contenner3 who are the resacnd:nts 

in the or i inal ap:1ition. It may be true that the grievzince 

of the aDDlicant in the oriina1 ao1ication hs not been fully 

redreosed. If he is disatif1ed by any orders iven by the 

rconcndnts, it is oJen for him etth:r to challene the order 

in t 	oritnal aplication in that behlf or to seek imple- 

mentatton o the order pa 	in C.P. No.771 /36, in an apprc— 	p 

priato 	oceedin in that behalf. In this view f the matter 

we are convinced that intsrt of justice does not deserve 

reviewing the order oaEEej in review ap3licaticn no.23/1330. 

Hence this application is rejected. The aJplicant may take 

recoJre to ap:'tropriate DrcCedins for redreiressal of his 

gri/ane. 

lE'$9?i'F (A) ./ 
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